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MR. DEPUTY CHAIRMAN: Yes, we can take up the Resolution regarding

Railway Convention Committee.
SHRI JAIRAM RAMESH (Karnataka): Not now, Sir. ...(Interruptions)...

ft RS IR (SR US): WX, A SN B AT 7, TET W AT €, S 50D
Pl B DI ...(FTH)....

#t IR A AHA!: 9T I AS I 21 ...(FAUH)...

MR. DEPUTY CHAIRMAN: Listen. ...(Interruptions)... Yesterday, there was a
commitment that we would take up the Railways also. Yesterday, you committed to

do it. It is of only one hour. We can finish it in half-an-hour. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Fifteen minutes, Sir. ...(Interruptions)...

SHRI JAIRAM RAMESH: No, Sir. ...(Interruptions)... Don't push it, Sir.

...(Interruptions)...

sft RS IR R, D BA BRI . (TAYT)....

MR. DEPUTY CHAIRMAN: Mr. Suresh Prabhu, please move the Resolution.

GOVERNMENT RESOLUTION

Recommendations contained in First Report of

Railway Convention Committee (2014)

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): Sir, I move:

That this House approves the recommendations contained in Paras 5, 6, 9, 11,
12, 13, 14, 15, 16, 17, 18 and 19 of the First Report of Railway Convention
Committee (2014), appointed to review the rate of dividend payable by the
Railway Undertaking to General Revenues and other ancillary matters, which

was presented to both the Houses of Parliament on 22nd December, 2015.
The question was proposed.
MR. DEPUTY CHAIRMAN: Resolution moved. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): What are you doing, Sir? ...(Interruptions)...
You are just pushing it through. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)... Yesterday, we were
going to take it up. When we were about to adjourn, this question was raised. Then,
it was said that one Bill and Railway Resolution would be taken up today. It was

to be taken up yesterday. At that time also, Mr. Jairam Ramesh stood up and said,

no'. ...(Interruptions)... Now, what is the guarantee that he will not say the same

tomorrow? ...(Interruptions)... That is over.

SHRI JAIRAM RAMESH: I have been sitting here from 11 o' clock. I have
sat here patiently. Sir, I am willing to sit for another two hours. Let us have an

honest discussion. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: We can finish it in half-an-hour. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, please have a full discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only one hour is allotted. No full discussion on
this. ...(Interruptions)... 1 have only five names, which means that it will take twenty

minutes only. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, my only request is...
MR. DEPUTY CHAIRMAN: Mr. Jairam, what are you doing? ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, my only request is, don't short-circuit this.
MR. DEPUTY CHAIRMAN: It is not short-circuiting. ...(Interruptions)...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, it is like casting aspersions. ...(Interruptions)...

SHRI JAIRAM RAMESH: You are a Minister. ...(Inferruptions)... Please behave

like a Minister.

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, let me read out the names
which I have got. First is, Mr. Narayan Lal Panchariya. Are you willing to speak

now? ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS,
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, we withdraw his name.

MR. DEPUTY CHAIRMAN: Next is, Shri Shankarbhai Vegad.
SHRI MUKHTAR ABBAS NAQVI: Sir, we withdraw his name also.

MR. DEPUTY CHAIRMAN: Okay, both names are withdrawn. Next is, Shri K.
R. Arjunan. ...(Interruptions)... Okay, he will speak. Next is, Shri Derek O' Brien.
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He is not here. Next is, Shri Ritabrata Banerjec. Do you wish to speak? Okay.
So, only two Members are there to speak. ...(Interruptions)... 1 will allow all of
them. So, why should we postpone it? Tomorrow, you will stand up and ask for
postponement. ...(Interruptions)... What is the guarantee? ...(Interruptions)... Yesterday,

you said this. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, I am willing to sit here for one hour.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: In half-an-hour, it will be over.

SHRI JAIRAM RAMESH: My request to you is not to compress it.

...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Sir, please call the speaker. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, please don't compress it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is an unnecessary allegation. ...(Interruptions)...
Mr. Naqvi, please sit down. ...(Interruptions)... I am not compressing it. I have only
five names. I am ready to allow all of them to speak. ...(Interruptions)... How is it
that I am compressing? Yesterday, when it was about to be taken up, then, you said,
'tomorrow'. Now, when it is being taken up, now, you are saying 'tomorrow'. What
is the guarantee that tomorrow you will again not say, 'tomorrow'? ...(Interruptions)...
Mr. Panchariya is not speaking. Mr. Shankarbhai Vegad is not speaking. Now,
Mr. K. R. Arjunan. ...(Interruptions)... Mr. Arjunan, your time is three minutes but

you can speak for five minutes. Take two minutes extra.

SHRI K. R. ARJUNAN (Tamil Nadu): I thank hon. Dr. Puratchi Thalaivi, Amma,
for giving me the opportunity to speak. Mr. Deputy Chairman, Sir, please allow
me to highlight in this august House the issues regarding Nilgiri Mountain Railway
in the Nilgiris District, Tamil Nadu. Sir, I would like to speak in Tamil. *Hon.
Deputy Chairman, Sir, Nilgiris district is hailed as the ‘Queen of Mountains’. The
Mountain railways which operate from Mettupalayam to Ooty via Coonoor has been
recognized as a world heritage site by UNESCO. Domestic and foreign tourists who
visit Ooty, show great interest in travelling in the mountain railways. This train is
always overcrowded. Hence, I request that additional coaches with modern seating
arrangements have to be provided to this train, which is operated from Mettupalayam.
Moreover, old coaches have to be replaced with modernized coaches. I also request

that modern toilets have to be built at Coonoor, Wellington, Aruvangaadu, Ketti and

*English translation of the original speech made in Tamil.
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Ooty railway stations for the convenience of passengers. In addition to this, I request

the Government to provide a steam engine to operate this train.

Sir, Rail transportation is very important for the development of infrastructure and
progress. In the recently presented Railway Budget, many demands were raised on
behalf of the Government of Tamil Nadu. Under the leadership of hon. Puratchithalaivi
Amma, a document called ‘Vision 2023 has been issued enumerating the vision for
the industrial development of Tamil Nadu. In this document, ten important railway
projects have been included. They are considered to be very crucial for the industrial

development of Tamil Nadu.
Complete doubling of Chennai-Kanyakumari line,
Sriperumbudur Guindy freight line
Chennai Thoothukudi freight corridor
High Speed Passenger rail link between Chennai, Madurai and Kanyakumari,
High Speed Passenger rail link between Madurai and Coimbatore
High Speed Passenger rail link between Chennai and Coimbatore
High Speed rail link between Chennai and Bengaluru
Chennai Bengaluru freight corridor
Avadi Guduvancheri rail link
Avadi/Thiruvallur-Ennore Port link
are those 10 projects. Of these,
Chennai Thoothukudi freight corridor

High Speed Passenger rail link between Chennai, Madurai and Kanyakumari,

High Speed Passenger rail link between Madurai and Coimbatore is given high
priority by the State Government of Tamil Nadu. The State Government of Tamil
Nadu has already indicated that it would be willing, in principle, to enter into a
Memorandum of Understanding (MoU) with the Indian Railways to set up a Special
Purpose Vehicle to promote these projects. Moreover, a number of projects announced
for Tamil Nadu in the earlier Railway Budgets have not commenced so far. More
than twenty projects have not commenced. Due to paucity of time, I would like to

point out only some of these projects.
New line from Jolarpettai to Hosur via Krishnagiri

New line between Mayiladuthurai-Thriukadaiyur-Tharangambadi-Tirunallar and
Karaikkal
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New line from Ramanathapuram-Kanyakumari via Thoothukudi-Thiruchendur
New line between Thanjavur and Ariyalur

New line from Madurai to Karaikudi via Melur.

Sir,

All these projects have to be completed as expeditiously as possible.
I would like to rephrase the quote of American poet Robert Frost.
The projects are loverly, momentous and constructive
But you have promises to keep
And miles to go before we sleep

And miles to go before we sleep.

Dear Railway Minister,

Where trains are reaching on time,

Where berths in trains are clean,

Where toilets in trains are cleaned properly,

Where senior citizens are getting lower berths,

Where there is no harm in trains due to rats and bedbugs,

Where passengers reach platform conveniently through escalators at Railway

stations,

Where clean platforms, seats, boarding rooms are available at railway stations,
Where frequency of trains are available to avoid congestion to people,

Where children enjoy their food given at trains,

Where women travel safely in trains,

Our dear Railway Minister, lead the people of Tamil Nadu to such a wonderful

journey. With these words, I conclude my speech. Thank you.

MR. DEPUTY CHAIRMAN: Now, Mr. Derek O’Brien. Your time is only three
minutes. But you may take five minutes. Instead of three, I am giving you two

extra minutes. ...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, firstly, I am out of breath.
...(Interruptions)... Because I saw this happening, I thought you were going to take
it up tomorrow and so I came rushing. ...(Interruptions)... No, no. I am speaking.

...(Interruptions)... 1 have not brought my notes, but I will speak. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I can allow you after one or two speakers.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, I hope you know now why I was requesting you
to take it up tomorrow because Mr. Derek O’Brien was not present. ...(Interruptions)...

Now, he has come running. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, this is a serious issue. ...(Interruptions)... Let
me begin. ...(Interruptions)... Sir, the Indian Railways is more on time than the Air

India. ...(Interruptions)...

Sir, the Railway Convention Committee actually has only one item in its agenda
for the year and that is to announce dividend. Suresh Prabhuji, the honourable and
enthusiastic Railway Minister, is very, very enthusiastic and very earnest in his efforts.
We really appreciate that, especially with the way he is coordinating with all the
States. We appreciate that, Mr. Suresh Prabhu.

I want to make a few points because this discussion may be for 20-25 minutes,
but it is worth ¥ 12,000 crore or ¥ 13,000 crore. I will tell you why it is worth
T 12,000 crore or ¥ 13,000 crore. Sir, from 1920s, I think it was in 1924, the
Railway Finance was separated from the General Finance. The General Budget and
the Indian Railways got separated. So, after that, the Railways became a public sector
undertaking to make profit. That was the old colonial leftover or hangover. Now,
Sir, the commitment of the Railways has changed. It is not only about profit; it is
also about social responsibility. In 1964, on the recommendations of this Committee,
an amount of ¥ 100 crore was given as dividend to the Indian Railways, and after
that, the Indian Railways used it for whatever projects. In the last few years, this
dividend has been seven per cent, six per cent and five per cent, so much so that
now, this year, the Committee has recommended that the dividend will have to come
down from five per cent to four per cent. But, that still means, Mr. Suresh Prabhu
will have ¥ 6,000 crore. ...(Interruptions)... Papers have come to me, but let me
leave them aside. He will have ¥ 6,000 crore in each pocket — X 6,000 crore in
the left pocket and I 6,000 crore in the right pocket. So, my question first is: Why
do we need to give even one per cent takeaway from the Railways to the Central
Government? Why? Let that money remain with the Railways because that can be
used for other social projects. You use it in Kashmir; you use it in places which
are unconnected. So, the Standing Committee on Railways made a very serious
recommendation this year. My colleague was the Chairman. The Standing Committee
on Railways made a recommendation of zero per cent. I understand that if suddenly
from I 12,000 crore, we give him zero, then Prabhuji will be very disappointed.

However, Sir, I really think, as a parliamentarian, this House should take up this
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issue and reduce it to four per cent, then to two per cent, and it may go like that.

The Railways cannot have this extra amount of ¥ 12,000 crore. I will tell you why.
Once this money goes to the Railways, with no offence meant to Suresh Prabhuji,
then the priorities change. Let me give you one example and that is the problem
about giving away this money. What priorities will change? Sir, this is serious. You
please give me a few minutes because I am a bit familiar with this. For example,
take the case of bullet train. Now, we all want the bullet train. It is very good.
But, Sir, the cost of building a bullet train system even if Japan gives us money
will be ¥ 90,000 crore to ¥ 1,00,000 crore. What will it do? It is going to connect
Mumbai with Ahmedabad. Sir, you put that money of about ¥ 40,000 crore or
T 50,000 crore in the National Highways. You will have better roads. You put it into
your other programmes. You can increase your safety. Otherwise, this will become
one big problem. I don’t have any problem with having a bullet train, but I think
if you use your money like this, Suresh Prabhuji, it will be a bullet but it will be
a misfired bullet. I would rather want you to put it in other projects. Today, you
look at the Railways. He has inherited some of it; may not be all through his fault.
There is an amount of over I 1,00,000 crore cost overrun on the Railways. If you
look at the smaller projects, it is about I 7,000 crore. So, with all this kind of
budding, my simple point is the same, like we asked in the morning. Why do you
want to impose cess? I would like all parties, Opposition, Government and everyone
to consider this old colonial system of giving railway money and sucking out railway
money — one Mr. Acworth thought about this system in 1924 — whether we still
have to follow the system. If you look at Sarva Shiksha Abhiyan, the fund allocated
is X 22,000 crores. The fund allocated to the roads and highways is I 55,000 crores.
The thought I want to leave behind is, Sir, since, the concept of the Indian Railways
has changed from colonial times and, today, there is social responsibility as well as
commercial viability, the only way is not to give money to the Finance Ministry.
What is, basically, happening is, Shri Suresh Prabhu is giving Shri Arun Jaitley,
T 12,000 crores. That is the bottom line of this, which we are discussing today.
Look at the Standing Committee’s recommendations. Look at the discussions held
in the Railway Convention Committee. I think this is beyond a political issue and,
I think, the Indian Railways, and I speak for them, must keep all the money; so
no more dividends. This year, SiI fiel /1, 99 &1 1l

MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. Your time is two minutes,

but I will give you two minutes more.
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SHRI RITABRATA BANERJEE (West Bengal): Sir, please give me five minutes.

For other people you gave three minutes more. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Everybody has been given two minutes

more. I will give you also two minutes more.

SHRI RITABRATA BANERIJEE: Sir, first of all, my party have always had
this position that railways is a public transport and the public transport, necessarily,
must have Government support and allocation for its running. Looking at the public
transport like railways, as a commercial entity, is fundamentally wrong. Unfortunately,

this paradigm shift, to a large extent, has taken place in the case of our railways.

Sir, in a country like ours, rail which is the cheapest mode of communications
and crores of common people are using them. In such a case, passenger fares cannot
be fixed on cost benefit theories. The budgetary support is not sufficient and the
support also is decreasing day by day. Railway seeks Supplementary Budget support.
Every year we are saying that they seek Supplementary Budget, for more support.
We feel that there is no justification for a reverse flow of funds from the Railways
to the General Exchequer in the name of dividend. The Standing Committee on
Railways has examined the issue of paying dividend by the Railways and they have
recommended the practice of paying dividend to the General Revenues be kept in
abeyance till the financial health of the Indian Railways improved and the proposed
investment plan is implemented in its entirety. I want to point out the observation
of the Ministry of Railways in this regard. The hon. Railway Minister is here. The
first Memorandum submitted by the Ministry of Railways to the Committee reveals
many startling observations. While arguing against payment of dividends, it pleads,
(i) “Railways should not be equated with other purely commercial public sector
undertakings”; (ii) “a dividend relief at this time would be a strong boost to Railways”;
(iii) “a dividend relief will significantly ease out debt servicing burden on a long
term basis.” Sir, Railways is a socially responsible organisation. We cannot forget
that Railways is doing this and giving concessions not to one or two categories of
people, but, the Railways is giving concession to 53 special categories of people
and incurring heavy revenue loss. Sir, the revenue loss incurred by Railways in
view of the concession, actually, should be reimbursed by the Central Government in
addition to the gross budgetary support. Total amount of revenue loss to the Central
Government by forgoing the dividend will be miniscule. But for the Railways, it

will help them to tide over some shortfalls.

My senior colleague, Shri Derek O’Brien, was speaking about Bullet Train.
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Recently, China has announced that they will be running a Bullet Train at the speed
of 380 km/hour. Last year, on the Anniversary of the People’s Republic of China,
the President there announced that they will be running a train to the base camp of
Mt. Everest. This is possible only through the support of the Government. The entire

railway system there is publicly-funded. There is no private participation.

Lastly, I want to mention one point. Incidentally, — Mr. Derek O’Brien spoke
just now — when I was in school, Mr. Derek O’Brien’s father, whom I admire very
much, the legendary Mr. Neil O’Brien, who has been the ‘Father of Quiz’ in our

country, had come for the screening of a movie and spoke on Satyajit Ray.

I conclude and reiterate that except for technical reasons and bureaucratic
compulsions there is no justification for payment of dividend on the capital owned
by Railways. Now, I come to the point that I was making. There was a screening
programme of Satyajit Ray’s debut film ‘Pather Panchali’ and legendary Mr. Neil
O’Brien was speaking there. I was the student of class six at that period of time
in 1991.

In that film, “Pather Panchali”, you can see a little boy and a little girl, running
along the moving train. That is the most significant scene of the entire film. That
film had secured the Golden Carbao Award. Later on Mr. Satyajit Roy got the
lifetime achievement award at the Oscar. In that particular portion of the film, a
young boy with his elder sister running towards the railways, manifests the dream
of the Indian people. If that dream has to live, the Government support has to be
in a very big way. As the hon. Member, Shri Derek O’Brien and other Members
have said — I also feel and my party feels — this dividend must not go and it

should remain with the Indian Railways.

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, I will take 30 seconds to put

a question.
#t SgwuEf: 4o <l

SNt RS IR A IYFHTRT Sft, 9 99 § Ig 3n T § fh fSfase a9
fear e 8, o9 gifthe 81 H Yol A Sft A g' S Aredn g P Xed @ feaa
Tifthe gam & 12 a9k @1 fefdss ¢ w2 &7

#t HHIUE TA. IS ([ORI): IR Heled, I Afvwwy |l grr ay
2014-15 TAT 2015-16 & U A1 DI ARG PR & AT DI T3 FRIATAT Bl
SN BRE B, 39 We¥ ¥ UK Hhod W Tl g 39 g9 99y T, s9e foy
H DT AR Bl
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IS, VoId g B Sfiae @M 81 I8 MRS e I A5yl 8 & Wg-Ad
SH-|IERO & #eF ITH] AAT AT, I GPR b AR DI GIH JAT FKIT A1
& Bl YR el 3MH Sl & 91 GRBR I Uh dofcl-fhecll uga™ Bl I &
Hadq # gl AT Y el 8, I8 e A fodt gg ard e 2l

AR Yol S H 25 G ¥ AH IRART BI, S AT A1 SHP HHART & AT Y
g, WY IR W 99 ff FRaA g1 P GHI F ARPR DI el gs MAMBRIT B
Tl Nerd Bl I HEl UG el Bt o1 2 Y| BB IdHH WRAR A YAd Bl
WS ST IRH B AT 7, olfhd 3@l I91 &1 Bl I30d: 96 &9 WX T,
R e & fog 7 a1 d9mesi o B 8 iR T Afiedt &1 91 8 39 SWReR
Heg Jor ol &5 &1 WRQR wedrT e el §, olfd Yad b fay Wfa wmen d &
AT SUAl BRIY ST I8 ol F$dh qAT arg &3 gRI1 & s YRYLEsT Yad &l
e fesdy 7 fvil g 9@ 39 &F @ X% o7 &7 81 98 Hdfafed ¥ fh Yo &
fra e snyfataer & forg aga o @) smavgdar gkt B, i I8 UH Yot
U9 &3 Bl 3l qd BT IGHT I8 Iard B b 59b A H ol & &1 ane
gdlcaTed &R dTell &1 81 3FTel Uid a8l # 8.56 @lRd BRI§ $UY BT 9 IReTfad
g, Sl 379 3T H HEQTHIE YIS g1 ARPR Bl @1 A1y & I8 ArSHr g &l

Yed B IEl qa1 g @RE ¥ g1¢ R AEIRT I8 B $9 WAl Bl g & oy
SART &1 A3 50 ARTRd & @il ¥ 9l Sl 81 9Rd 1 TR STl Bl &1 b
BU S e gl W I S Aehdl, T SR Yeld B gferdy 30,000 HRIS HUY
{ ST BT °IeT 81 8l gl AWl b 39 =S Bl AR AT Wr$ gRI Bl i o,
Wfp IFD! 9 AT 21 Ao AT I &3 A A arefl Al b RO g8 T AR
it guwifad 81 R8I 81 37: YT Bl SifddT Padl WRBR Bl Hhed Afdd IR Bl
AR BT WRBR BI Y& @1 B b Vefd DI SRR Y 37erh F Al A1
AT PRI Y| A & Yd § IR AT A1 9gd AT &, A 6 9Rad
NS U MYFTH Nl a1 Fod TRT Vol FAT qAT ARBID AT S DI Al I
HAT T Ied YrRIADal i1 ARVl b oY Teb Sofd debilap! 1A Bl i
Bl Vol SUHIGTT Bk glagr & PRI B, 39 ¥9 & ol FQEE U BRIl
WHR B! TRERT 2

B I@d © b Yod A9 & Fad TE1 AEHHT B, Sl % ARAR BT G 9
B F IV he WHR gRT (AT o W owier Ia1 81 $9d e ®E U
I 9T AT /] 8, e Yod Iefed | Telr X8t §, dfehd 3¢ gRdreT § Yad
P 9gd SIS ©ICT IS TSl &l YoId & oy FHgT Sy PRI o 1 Hdd
ARSI H 9wy # gt avE ge QU SM @) sraegedr g, dfcd Al qen qd
HaT & RIS H & dTel "1 Bl IYfe 9 IRSR gRT BI ST 2A112Y $9 &b AATdl
Yed B Ag@yel aRgomRl & foay fa-gmer ff @ dRE § $% AR g1 &5
ST ARyl Ife 3 AR R 21 f6Y I 1 XA BT Siiad ARE0 HiST i sl gl
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HEeY, ¥ 39 AT gRT #Y 1E el &% Hahew uF # UIRT Ry S @1
FHIT BRAT G A1 B IAd b AW b Y Tb I H3 S Pl o1 AR IR,
ATSY ST A S 25-30 3 AT &, STH Selfded ol BT &1 9 SHGTEG MDY
TS Y&l Bl S8 AR Id I BHSEE | I IR, SR A §R$T O,
TRe<Y AR A1 TP Solfded Sl o 3R FAd BRI BRI P 91§ of ST
S| $9 BT T o9 GRTG Bl AR A & N AT A §RPI, AHAAYT 3R gRI<Y
3T aTel Tt AT BT W Aol wEiey, I8 %1 g & Ry Xeofd &l Wt o
forerm

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, are you speaking?
SHRI JAIRAM RAMESH: Yes, Sir.

MR. DEPUTY CHAIRMAN: Since we are late, take only five minutes.
SHRI JAIRAM RAMESH: Sir, I will be very brief.

Sir, I hope now you know why I wanted this discussion tomorrow. I knew my

friend, Derek O’Brien, was very keen on speaking, but he was not here.
MR. DEPUTY CHAIRMAN: But he made a very effective speech.

SHRI JAIRAM RAMESH: Sir, he was not here. So, I was filibustering till such
time that he came. So, he should actually thank me for giving this opportunity.

MR. DEPUTY CHAIRMAN: So, I hope you won’t filibuster now!
SHRI JAIRAM RAMESH: No, Sir.

Sir, I have only one point to make to the hon. Railway Minister. What we are
discussing today is a formality. The Railway Convention Committee, the dividend,
are all legacies which we have inherited. It is a formality. But how does this arise?
It arises because in 1928, or thereabout, we had a Railway Budget distinct from a
General Budget, because capital expenditure on the Railways, at that point of time,
accounted for almost 65 per cent of the capital expenditure of the Government of

India.

Sir, for the last few years, I have been saying repeatedly, in Parliament and
outside, and I have been writing, that the logic of having a separate Railway Budget
has gone; the era of having a separate Railway Budget is over, and the Railway
Budget should be a part of the General Budget. My question to the hon. Railway

Minister is direct and pointed. In the last few weeks, I have been reading, as I am
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sure you have been reading too, reports that there have been discussions on doing
away with the Railway Budget in keeping with the recommendations of the Bibek
Debroy panel. I want to know from the hon. Railway Minister whether this year’s
Budget would be his last Railway Budget, or if we are going to continue with this
antiquated colonial system of having a separate Railway Budget. Now, the single
biggest cause for the financial ill-health of the Railways is this separate Railway
Budget. If you want to bring the Railways back into health, stop the practice of

having a separate Railway Budget.

Sir, I want to ask the hon. Railway Minister if a decision has been taken. What

is his thinking? What can we expect as far as the Railway Budget is concerned?

MR. DEPUTY CHAIRMAN: So, you want to deprive him of the privilege and
pleasure of presenting a Budget! See, this is his attitude. Look at that!

SHRI JAIRAM RAMESH: Sir, he has already presented two Budgets.
MR. DEPUTY CHAIRMAN: Okay. Now, the hon. Minister may please reply.

SHRI SURESH PRABHU: Sir, I thank all the hon. Members who have spoken
and those who have not spoken, but have still supported and participated in the
discussion as to why the Railways must run efficiently, why the Railways must be
supported and why the dividend should not be paid. It is an argument that everybody
has been making. This point has been made and supported by all Members of
Parliament from time to time. The Railways is an asset of national importance. It
is a strategic asset for the country. Running the Railways means actually running it
economically, helping common people to travel using that mode of transportation and
thus, helping all sections of the society. So, this is important. Sir, I fully agree with
and thank Mr. Derek and also other Members who have supported this. Sir, one of
the hon. Members wanted to know whether the Railways have profits or not. Sir,
the Railways is bearing completely an unbearable burden, particularly, this year, of
almost I 36,000 to ¥ 40,000 crores; depending upon how much will be the burden
of allowances. It is a burden coming out of the Pay Commission's report. Sir, this
House passed a very progressive law. You see, increasing the ceiling of minimum
bonus payable, is the biggest burden because, the Railways is the largest employer

in the country. So, the burden comes on the Railways.

Thirdly, the Railways is already carrying on excess burden of almost ¥ 34,000
crores of subsidy. We give public service obligations, plus, as my good friend

from West Bengal pointed out that we are also giving concessions to all kinds of
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people. In fact, I could be the first Railway Minister requesting everybody not to

take concessions because so much of concessions are already built-in in the railway
ticket itself that no more concessions are required. But still, this is the legacy. So,
all these put together, the Railways is carrying a huge burden. Otherwise, we need
money. First, we need surpluses so that we can put this money into new lines, we
can modernize, we can use high technology as you have mentioned about China.
This is absolutely right that all these high speed railway projects are publicly funded
to support a strategic region for the country. Then, there are losses the Railways
are suffering of running those lines which are not profitable. But they have been
put up because there are necessary strategic regions. I would also like to actually
increase the CAPEX. So, this year, we have decided to increase the CAPEX for the
next five years, to almost I 8,50,000 crores. That is necessary for the survival of
the Railways because, otherwise, how are we going to get revenues? Sir, we have
got only two streams of revenue, one is freight, two-thirds, one-third is coming
from passengers. That is not sustainable. But even to maintain these two, we need
to have more lines so that more cargo can come to the Railways. Today, we are
running the railway cargo trains without time table. We started for the first time
after announcing the Budget 5 pairs of time-tabled freight trains on identified routes
But still, to run these units, more investment is required. So, all of this would need
more money. If you pay dividend, it is actually taking away that rightful money
that could have gone into some of these activities. So, therefore, we should not be
paying dividend. This is an argument. Of course, the Railway Convention Committee
has made recommendations. I will go by the recommendations as well as the final

sense of the House. But, this is something which needs to be looked into.

Sir, I just want to give some information because many of you have mentioned,
Sir, all over the world — I am not quoting the figures of China — the Railways
are highly subsidized, including one of the most market-oriented economies, like in
Germany, the subsidy is 19 billion dollars, in France, it is as much as 14.7 billion
dollars, in all countries, but interestingly, we inherited a system during the imperial
rule within the British rule, the United Kingdom gives a subsidy of 5 billion dollars.
It amounts to almost 0.08 dollar per passenger kilometer. And what are you asking
for? You are asking for a subsidy which is ¥ 34,000 crores which is actually there,
which amounts to only about 0.004 US dollars, not even one cent. So, you can
imagine how much of the subsidy we are asking. It is a very miniscule amount.
So, we really need this. We have all the Committees, including the Parliamentary

Standing Committee. Everybody has recommended dividend should not be paid. So,
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Sir, my request would be, if at all, we agree that we have to go by the Committee's
recommendations, then, at least, I would request that we should postpone the liability
of paying dividend for fourfive years so that at least, to that extent, we get a leeway.
That amount can be retained in the Railways. That can be used for CAPEX, that

can be used for something better.

As far as the Railway Budget is concerned, I fully agree. In fact, I had written a
letter personally to the hon. Finance Minister saying that we are willing for a merger.
I don't know the outcome. In fact, I had suggested this even the last year. So, it
is not that I just want to present the Budget. I am looking at it from the national
interest. That point had been made. But the merger should happen in such a way
that the Railways should become a part of the overall Budget so that the CAPEX,
the revenue deficit, all this can be taken care of. So, I think, this is something,
which should happen, and this will be the long term interest of the Railways, the
long term interest of the Indian economy because I feel that the Railways itself can
contribute to, at least, 2 to 2.5 per cent of the GDP, and that is a potential the
Railways has. But for that, we need investments, we need strategic investments, we
need investments in a manner that can really be very interesting. Sir, the China rail
spending are as high as 130 billion dollars. That is what China gets. And, Sir, in
many of these countries, very interestingly, the Railways had to incur debt when they
are expanding and most of the debt is taken over by the General Budget eventually.
This has happened in case of Japan also. Of course, I will go by the House and
the recommendation of the RCC is already there. But, the Standing Committee and
other Parliamentary Committees have said from time to time that Railways should
not be subject to dividend. I hope the merger of the Budget will happen in a way
like how it normally happens in roads, healthcare and education, how those Demands

for Grants come in. I think we should integrate in that manner. That will be good.
SHRI JAIRAM RAMESH: Would you expect the merger to take place this year?
SHRI SURESH PRABHU: I don’t know yet.

SHRI DEREK O’BRIEN: Sir, the Resolution here is asking for this dividend to
be paid. So, my understanding is that the Railway Minister is not keeping it on a

pause. That is going through. That will go through now.
MR. DEPUTY CHAIRMAN: Yes, yes.

SHRI DEREK O’BRIEN: Then, the second point, is, Sir, we are in the middle of
August and the Railway Budget is coming up in five-six months. This is a big issue,

like a merger is not going to happen in the next five-six months. ...(Interruptions)...
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One minute. The other point which he raised, I want a clarification on that, Sir,
because he mentioned something, so I want to take that up seriously. Even this
year has passed by or as we are saying, deemed to have passed by. Then, this
pause which you are talking about, is that your view on that? The pausing of the

dividend for the next....

SHRI SURESH PRABHU: I think we pass the Resolution. That is something
which T will request the hon. Finance Minister. I will request him separately but I
think that is something which should not be part of the Resolution. That will be

something which I will take it up.
MR. DEPUTY CHAIRMAN: Yes, Shri S. Muthukaruppan.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Mr. Deputy Chairman, Sir, my colleague,
Shri K. R. Arjunan raised some points before the hon. Minister. There are so many

projects which have not yet started in Tamil Nadu.
MR. DEPUTY CHAIRMAN: No, that is not relevant now.

SHRI S. MUTHUKARUPPAN: Please respond, Sir, there are so many projects
which have not yet started.

MR. DEPUTY CHAIRMAN: He may not be having the details now.

SHRI S. MUTHUKARUPPAN: You please consider the Tamil Nadu specific

projects. Sir, my party Member has raised that question.

MR. DEPUTY CHAIRMAN: Yes, that is correct. That he will consider but he

may not have the details with him now.

SHRI S. MUTHUKARUPPAN: Sir, can I raise these questions before the hon.

Minister?

MR. DEPUTY CHAIRMAN: Yes, yes; any request made here will be examined
and considered by the Government. Why do you worry about that?

SHRI S. MUTHUKARUPPAN: My party Member raised it, and I am asking a

clarification from the Minister.

MR. DEPUTY CHAIRMAN: Yes, yes; no harm in that. But he cannot reply to
that as he is not prepared with the details.

SHRI S. MUTHUKARUPPAN: Okay.



Government [9 August, 2016] Resolution 417

MR. DEPUTY CHAIRMAN: This is a different issue. That is it.

SHRI JAIRAM RAMESH: Sir, the hon. Minister has himself given the suggestion

for a pause. Why don’t we agree to his suggestion?
MR. DEPUTY CHAIRMAN: What is that?

SHRI DEREK O’BRIEN: That is what I am saying. If the Railway Minister

himself is saying, then we agree to that suggestion.

SHRI JAIRAM RAMESH: He has himself made the suggestion and we agree

to the suggestion.
SHRI DEREK O’BRIEN: We welcome his suggestion.

SHRI JAIRAM RAMESH: Sir, the pause has come from the Minister and we
agree with that.

SHRI SURESH PRABHU: Sir, I have moved a Resolution which is recommending
for adoption of the Committee’s recommendation. In view of this, what all the hon.
Members have said in this House as well as in the other House, I will request the

hon. Finance Minister about it.

MR. DEPUTY CHAIRMAN: That is it because I have the Resolution which is
moved by the Minister himself. It is up to him to decide whether to withdraw it

or not. Now, the Resolution is with me, so I have to put it to vote.
SHRI JAIRAM RAMESH: Can I make an amendment to the Resolution?

MR. DEPUTY CHAIRMAN: You could have done that before, but not now.
Now, time is over. You could have done it. I shall now put the Resolution moved

by the hon. Minister to vote.

The question is:

"That this House approves the recommendations contained in Paras 5,
6, 9, 11, 12, 13, 14, 15, 16, 17, 18 and 19 of the First Report of
Railway Convention Committee (2014), appointed to review the rate
of dividend payable by the Railway Undertaking to General Revenues
and other ancillary matters, which was presented to both the Houses of

Parliament on 22nd December, 2015."

The motion was adopted.



